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26.0RDER DATED 17.10, 2000,

The matter has been posted toda, for
considering the M,A. No. 348 of 2000 filed by
Mr. A.Routray,learned ASC,On behalf of Mr.Routray,
it is submitted oy Mr,Padhi that the matter may
be taken up on 18,10.2000,It is objected to by the
learned counsel for the applicant Mr.S,Mishra on the
ground that an interim order against the agplicant
is continuing,As learned ASC is inconveniently placed
tcday the matter is posted to 25,10. 2000 tcbe
taken up in the #drenoon for consideration of HA.
In considerationof the fact that in this case
learned Asc has taken three aéjou:nments inthe
matter c¢f consideration of this the interim order
passed on 23,8,2000 is vacated,Qo.y C©f this order

be given to learned counsel forooth sides.
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L~ 29, 0RDER DT. 25,10, 2000,
In this matcer dis _osed of in order dt,
6.4,2000, 8hri HeROULray, learmed ASC has filed

MA 343/2000 to which counsel for the applicant

U

has filed counter.pe have counsel for both sides
extensively on Map as also on pa 6833,/2000 seeking

certain amendment tothe MA 348/2000.0rders on

this will pe passed on 6-11=2000C. p ]
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